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UNSTARREDQUESTIONNO: 1901
TOBE ANSWEREDON THE 29t DECEMBER,2017/PAUSHAQS, 1939 (SAKA)

QUESTION
SPEEDYSETTLEMENT OF THE NON-PERFORMINGASSETS

1901: DR.P. VENUGOPAL.:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whether the industries expect speedy settlement of the Non-Performing Assets
(NPAs) of defaultersfrom the expandedlist, if so, the detailsthereof;

(b) whetherthe NPAsresolutionof 488 companiescan be fast tracked,if so, the details
thereof;and

(c) whetherout of 500 companieson RBI panel’slist, 12 are alreadyfacing action against
themand if so, the detailsthereof?

ANSWER
To be answered by
THEMINISTEROF STATEIN THEMINISTRYOF FINANCE

(SHIV PRATAPSHUKLA)

(a) to (c): As per the informationfurnishedby National CompanylLaw Tribunal(NCLT)
since the enactmentof InsolvencyBankruptcyCode, 2016, 2,434 fresh cases have been
filed before NCLTtil130.11.2017 and 2,304 cases of windingup of companieshave been
transferredfrom variousHigh Courts.

Outof these, a total of 2,750 cases have been disposed of, and 1,988 cases were pending

as on 30.11.2017.

RBI has issued directionsto certainbanks for referring12 accounts, withfund and non-
fund based outstandingamount greater than Rs. 5,000 crore and with 60% or more
classified as non-performingas of 31.3.2016, to initiate insolvency process under the
Insolvencyand BankruptcyCode, 2016. These 12 accounts constitutedabout 25 per cent
of the gross NPAs of the bankingsystem.In accordance with RBI’s directions,banks
have filed applicationsin respect of the accounts before the AdjudicatingAuthoritie
concerned,withinspecified timelines.
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